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IN TH& CE:N'!RAL ADMlN" J;.iTRAT ~; 'IR IBUNAL, JODHl?lR. BENCH 1 

J _O_D_H_P _U_R. 

" Date of Order: 3.3.1998. 

O.A. No.59/1998 

APPLICANT : 

N.S. Deora So>/0 S_.hri Jai Singh Deora, aged about 48 years 

Resident of T-74, Railway Traffic Colony, S..tation Road, 

Jodhpur. 

Official Address : Senior Traveling Inspector of Accounts, 

Northern Railway, Jodhpur. 
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The Union of India, Through s 

The General Manager 1 

Northern Railway, Baroda House, 

~J£:\'1 :D£LH I 

The Railway Board, Through 

Ns Chairman, 

Rail Bhawan 1 

~ DE:llii • 

The Financial Advisor & Chief Accounts .Officer, 

Northern Railway, 

Baroda House 1 

NE;t-J DE;LH r .. 

The Accounts Officer, (Traffic Accounts), 

Northern Rail\vaY 1 

JODHPUR. 

Mr. Kamal Dave, Counsel for the Applicant. 

• • • 

Hon• ble Mr. A.K. Misra, Judicial Member 

Hon• ble Mr. Gopal ~U.ngh, Administrative Member 
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PER HON 1 BLE; MR.. • A.K. M .lSRA 

The applicant has filed this 0.-A. with the prayer 

'that the respondents may be directed to revise the applicant's 

pay ~ in the grade 330-560 after taking into account 

four advance increments resulted out of qualifying the Appendb 

II-A examination· and after· giving the benefit of Railway 

Board's Circular dated 23 .1.1996 {j>.nne:x:. A/2). He has also 

prayed for grant of arrears accordingly. 

2. we have heard the ·leamed Counsel for the applicant. 

It is borne out from the record that the representations of 

the applicant are pending with the respondent No.2. The 

last reply which the applicant is said to have received is 

dated 15-20.1.1997 {Annex. A/4) by vJhich he \>'JaS .informed that 

a clarification regarding admissibility of the rene fit extende· 

vide Board's letter dated 23.1.1996 is still av.~aited. On 

receipt of clarification on the subject from the Board's offic 

-_ -_· tl)e applicant shal.l. J:e i11formed accordingly. 
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- 3. In view of the faQt that· the .representation regarding 

applicant's claim is pendmg v·Ji~h the respondents we feel 

that the O.A. can be disposed of at the stage of admission . 
v1ith a direc-tion to the respondents to consider the represen-

tation of the applicant and pass a speaking orO.er. The OA 

is, therefore, disposed of with :this direction that the 

., respondents shall dispose,,of the representation dated 6.5.96 

.:; (Annex. A/3) of the applicant ,'lith in a period of three months 

from the date of receipt of a copy of the order by_ a speaking 

order. If any clarification is needed from the higher autho­

r it-lies, the same may be sought in the meantime and orders 

may,be passed accordingly and communicate~to the applicant. 

CL~"t 
( GOP~ s-r:GH 

ADM .. ME:MBER 

cvr/baj. 
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.{ A.K. MJSRA ·) 
JUD lC IAL ~:MBER 
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